'REGD.NO.D. L.-33004/99

Tt o Blo Welo-33004/99

vl '.._I- B ":i'-_r Lk .
R ‘r‘il_ A ] .

rr :" - Tt e - . L
an -
'. l..'.-

Gazele of Iudia

EXTRAORDINARY

T HI-—@ug 4
PART lil—Section 4

Ufasr B usida
PUBLISHED BY AUTHORITY

T 174) 7 faeet, TUAET, SATET 23, 2011/9T% 1, 1933
No. 174) NEW DELHI, TUESDAY, AUGUST 23, 2011/BHADRA 1, 1933

aredra gfayfa si fafwa @d
arfeaerT

qd, 23 3R, 2011

¥ TEAWE-TAI A, S TH/2011-12/20/26624 —9A Sfgfa o fafrm Wi, sEiE e o
=foreay e AT Teredied e 92, Bt 2fad, ' Tw ", % W, a3-400005 H feera 7 gra whavfa wferr (fafr)
A, 1956 3 9T 3 = o1 FRT T T & TEE # fAe g WA F gy o 18 THeH W W %
7% SR & feq ® B ol T e o fed F o 8, weegn, whafa dfasn (fafraem) sifufem, 1956 6t aa &
i TeE I T YA FE YU, I TSHES F WAl TR0 3Ed AR w4 4 & 37HE 23 31, 2011
F1 IHN B ATl 3l 22 ST, 2012 ) T B Gl G ad w1 wematy @ forg wfasfaat | wtaest S ame w5
o wear fafed @ siferifo =t 9 & s RE R

(1) TEEES whigf g (fafame) (A ©fF Trees W aEe e IR AT 3 TN TEH &
Afer) Fafram, 2006 1 o SHUEH F B IvEE AR WK wRgf o fafmra 9 (Ae) % 9 7 TR,
2009 B TRTT F. THIREY/ ST TH/FANRAR-12/09 AT FA & TSI B SR YRR H G o
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SECURITIES AND EXCHANGE BOARD OF INDIA
NOTIFICATION
Mumbai, the 23rd August, 2011

No. LAD-NRO/GN/2011-12/20/26624.—The Securities and Exchange Board of India, having considered the
application for renewal of recognition made under Section 3 of the Securities Contracts (Regulation) Act, 1956 by OTC
Exchange of India having its registerred office at 92, Maker Towers, “F”, Cuffe Parade, Mumbai-400005 and being satisfied
that it would be in the interest of the trade and also in the public interest so to do, hereby grants, in exercise of the powers
conferred under Section 4 of the Securities Contracts (Regulation) Act, 1956, renewal of recognition to the said Exchange

- under Section 4 of the said Act for a period of one year commencing on the 23rd day of August, 2011 and ending on

22nd day of August, 2012 in respect of contracts in securities subject to the conditions as may be prescribed or imposed
hereafter : .

() The Exchange can commence Hadmg only after full compliance with Securities Contracts (Regulation) (Manner
of Increasing and Maintaining Public Shareholding in Recognised Stock Exchanges) Regulations, 2006 and
after complying with Securities and Exchange Board of India’s Circular No. MRD/DSA/SE/Cir-12/09 dated
October 7,2009. S -

(i} The Exchange shall comply with such other conditions as may be prescribed by SEBI from time to time.
| | PRASHANT SARAN, Whole time Member
[ADVT 111/4/69ZB/11/Exty.]
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